26 Re Makararhira —
Mysore—Kerala

The Lok Sabha reassembled afier Lunch
af thirty minutes past Fourteen of ihe Clock.

[Mr. Speaker im1he Chalr)

RE : REPORT OF THE COMMISSION
ON MAHARASHTRA - MYSORE—
KERALA BOUNDARY DISPUTES
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SHRI S. M. KRISHNA (Mandya): In
regard to the Report which is sought to be
placed on the Table of the House, along with
the statement that is supposed to have been
made by the Minister of State, Mr. Pant,
may I, Mr. Speaker, respectfully submit,
that the statement was not duly placed and
the Report was not duly placed on the Table
of the House, for two reasons 7 The first
reason ‘s this. Mr. Patel draw your attention
to the fact that in the revised List of Busi-
ness which was circulated among Members
of Parliament, this particular item was miss-
ing. Later oo, we learnt, you told us a fow
misutes before we adjowned for lunch that
last pight & suggestion seepmg W0 have come
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from the Government saying that today bein®
the last day in the present sesiion, they ar®
going to place the Mabajan Commission’®
report on the Table of the House.

Speaking on behalf of Mysore, I wish to
submit, we have the highest respect for
Parliament and we have the highest respect
f&r the indignation of every hon. Member
of Parliament and we are sure, Sir, that
ultimately when this is going to be con-
sidered by them, they would consider it
dispassionately, without any prejudice, with-
out any preconceived notions, and I am sure
that Mysore's case is going to be vindicated
when they come to consider this Report,

But, Sir, my grievance with you is that
you are not fair to Mysore fog the simple
reason-kindly don't be offended when I say
this— that 22 Members of Parliameot have
made a written request to you and some of
us have met youin person and pleaded be-
fore you that when this matter comes up
before Parliament we need to make some
procedural points. And. what were those
procedural points 7 In the morning you did
not give the minimum courtesy of asking
them what their points of view were. When
there was a big commotion when references
were made about the death of late Shri Lal
Bahadur Shastri...

MR.
different.

SPEAKER : That case was

SHRI S. M. KRISHNA : I would like
to crave your indulgence in saying that this
exercise must go on once again. Let it be
formally placed before the House because ]
over-heard Mr. Patnaik dictating after the
House adjourned what you are supposed to
have said that the Report has been placed
on the Table of the House. So, Sir, 1 would
like to place before you our submission that
the Report has not been placed before the
House and the House is not scized of the
Mahajan Commission Report.

MR. SPEAKER : May I tell you, he
laid it on the Table ? It is lald. He Inid it
and 1 declared it as laid.

SHRI NATH PAl (Rajupur) : Mr.
Speaker, Sir, 1 had wiilten to you earlier,
sed io order to remove any misunderstandiog
about what 1 had written to you, I would
like to read out to you what | had writtan...
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MR. SPEAKER : Before that, may I
request all these Members who are sitting
here to kindly go back 1o rheir seats 7 1 feel

80 much vmbarrassed in seeing them sitting
like this.

SHRI VASUDEVAN NAIR (Peermad) :
That is the first thing that we shoulfl
tackle.

SHRI KANWAR LAL GUPTA : All of
us want to mike an appeal to them to go
back to their seats.

SHRI NATH PAl: So was I going
to do.

MR. SPEAKER : May 1 request all the
Members who are sitting here to kindly
sgree to the appeal made by all hon.
Members ?

The hon. Members who were sitting on
the fluor «f the House near Secretary’s
Table then weni back 1o their seats

MR. SPFAKER : 1 thank them very
much. Let them pleate not take it that we
bhave no sympathy towards them ..

SHRI J, H. PATEL :
respect ..

It is just to show

MR. SPEAKER : Somectimes, we are
overpowered by certain things. It is never
the intention of anybody to show lack of
sympathy .

SHRI JYOTIRMOY BASU (Diamond
Harbour) : This government is always adopt-
ing ma'practices.

SHRI NATH PAI : May [ congratulate
the colleagues who hed off:red dharnas, not
on their dharna, but on the fact that they
promptly responded to your request and the
request of the House and they ended their
dbarna 7

In the morning, I bad written to you to
this effoct.
“Mr. Speaker,

“There are reports in today’s papers
that the report of the Mahajan Commis-
sion will be placed on the Tabe of the
House on behalf of the Gowernment.
Thero is Do mention of this in today's
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agenda. In case you have given your
consent to the report being placed, I
would like to request you to let us make
a few observations. I hope you will
kindly allow me."

o
This was the point which Shri J. H.
Patel and other Members also had made,
and I think it was made justifiably. It was
a procedural point that if documents were
to be placed on the Tuble of the House, due
notice had to be given.

There is a second and more substantial
point which 1 would like to make, and which
some others Also had made earlier. 1 would
like to draw your attention to the proceed-
ings of the Lok Sabha of 6th December,
1967, c. 5181, A debate was raised in the
House by me on the unpublished but none-
the-less available document called the
Mahajan Commission®s report. In reply
to that—and here is the second point, and 1
thiok, rightly made by some Members—the
then Home Minister told the House these
words,

‘The point was raised as to why this re-
port was not lsid on the Table of the
House .." 1 had raised that point on 6th
December, 1967,

Then, he said ;

“We were keen to have this whole
question first of all examined properly.
It is oo use rushing into things."

1 want the House to reflect very calmly
on this. What was the assurance given to
Parliament on behalf of the Government by
0o less a person than the Home Minister ?
He said :

“Ultimately, these questions will have
to be very carefully considered from the
national point of view. After that,
Government will apply its mind and
certainly, Government will have to come
to certain conclusions.”

Three years back, a promise was given to
Parliament that the Government would con-
sider the jssuz and come to conclusions.
After three years, we fiod that the only deci-
sion that Government could persuade them-
selves to take was to lay the ieport on the
Table of the House,

Certainly, there is much force in the
complaint that Government have not dis-
charged their responsibility. In December,
1967, it was all right for Government to tell
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Parliament that they were considering the
report. But, sfter three and a half years,
thero was time enough for Government to
make up their mind, so that this agony which
is going on between two States could have
been®terminated.

The dispute is not just a dispute between
two States. Three Stites are involved. Itis ¥
an unfortunate dispute. We should all be
copcerned over the continuance of such
disputes, and every cffort should be made to
bring such disputes to an end. Otherwise,
we are confronted with what kind of specta-
cle! Only the other day. a young man
died in Bangalore. He died because he
thought that there was injustice to his State.
1 do not sgree with him, but 1 do feel sorry
that a young Indian died trying to ventilate
his grievance, because he was under the mis-
conception that his home-State has been done
some injustice. 163 people died in Bombay as
victims of police firings on this issue. This
was ground enough for Government to act,

There was the issue of Haryana and the
Punjab, and you, Sir, are very well aware
of the facts, There also, Government were
avoiding taking a decision, but uliimately
Government took a decision. There was the
finding «f a commission called the Shah
Commission. The Commission was divided,
but ultimately Government had to take
decision. Here, Government could have
given a lead to Parliament. It is nothing
but shiikiog responsibility if they tell Parlia-
ment ‘'Here is the report, now do what you
like."

The anology is taken of the Report of
the States Reorganisation Commission. The
report of the States Reorganisation Commis-
sion was presented 1o Parliament imme-
diately after the commi sion had concluded
its findings, and Parliament was given an
opportunity to discuss the maller when a
Bill was brought forward for the purpose.

I know that this is a very difficult issue.
I know that easy solutions were pot possible.
But solutions were possible if we were going
to go by principles and equity and justice,
(Inte:ruption)) My hop. friend Shri K.
Lakkappa will have his say afterwards. I
am not pleading for Maharashtra or Mysore.
1 would like to te!l my hon. friends here ooe
thing. I am the only one who bas always raid
—1 would like the Fouse to know that [
would not lLike to raise emotions in the
House when a discussion s embittcred—that
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let Parliament decide. Now that the matter
is before Parllament, let Parliament make vp
its mind. Where Government has failed, Par-
liament cannot afford to fail. 1i the Govern-
ment will abdicate its responsibility, Parlia-
ment has responsibility on this issue.

You have just rung the bell. Mr. Spealer,
you should not riog the bell just now be.
cause we took scme lead when your home
State was involved and Parliament ultimately
did provide a soluticn for the Punjab-
Haryana dispute, when Government could
pot. I am nol going to speak in favour of
anybody, either for Maharashtra or for
Mysore.

MR. SPEAKER : I em sitting in this
Chair. Otherwise, 1 could comment no
that.

SHRI NATH PAI:
you too.

I did not invite

MR SPEAKER :
we enter into a debate 7

Al this stage, should

SHRI NATH PAI : I am going to make
an appeal. Even those hon. members, like
Shri Patel, Shri Lakkappa and other respon-
ded to your appeal. I am going to make
another appeal.

I am the only member who has been im-
prisoned on this issue for five months. But
that does not embitter my feelings. T agroe,
this is a difficult question. The people of
both the States feel about it. I wish that we
conduct ourselves in a manner that ultimately
justice is one and the unity of the country
remains unharmed We are being watched by
the whole nation, not only by Kerala, My-
sore and Maharashtra. We will have to give
a lead by upholding the highest standards of
justice and equity so that the dispute Is
eventually resolved without leaving any
hitterness, but restoring amity between the
three States which may fee! that justice has
been dooe to them, | would appeal to mem-
bers of Parliament to keep this in mind when
they eventually consider this issue and find
a solution,

SHRI J. MOHAMED IMAM (Chitra-
durga) : The members fiom Mysore had to
resort lo dharna. an extreme form of venti-
lating tbeir feclings. This only shows the
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depth of their feelings, not only of the mem-
bers from Mysore and Maharashtra there
but of the people of Mysore.

I em mot afraid of the Report being laid
on the Table b.cause I have full confidence
in Parliament and I am sure they will do
justice. But our only grievance was that hav-
ing taken three years, the Government did
not, while laying the Report on the Table,
come out with its own decision in imple-
mantation of the Report. We wanied to
point out in the course of the discussion
following the laying of the Report on the
Table how unfairly Government has dealt
with Mysore, What we want to say was that
along with the. Report, they should have
also brought forward a Bill embodying the
recommendations contained in the Report
in purssance of the solemn pledges and
promises made at that time by those who
were responsible for the appointment of the
Mahajan Commission,

Secondly, we also wanted to cite the
previous precedents in similar cases, for
examplc, the boundary disputes between
Bengal and Bihar, UP and Bihar, Punjab and
Haryana, and Andhra and Madras. In those
cases, Government did take a decision and
did give a lead to the House,

We also wanted to point out that Parlia-
ment cannot discuss this Report and take a
decision unless the Report was sent to the
State legislatures concerned and their views
ascertained.  Under article 3 of the Consti-
tution, any decision to be taken by Govern-
ment should be after ascertaining the views
of the State Governments. The condition has
not been fulfilled. Perhaps it will take a long
time and will create bitterness.

Why we do not want the report to be
placed on the Table of the House on ths
last day of the session is that the conse-
quencics in some ol the States, specially in
the State of Mysore may disastrous. You
have already noted what happened here.

Secondly, the cause of the dharna was
this. Since yesterday the minds of all the
Members of Mysore have been very much
sgitated specially over the placing of this
Report on the Table of the House without
the Goveroment foking any definite docision.
And we wrote to you in advance that we
might be allowed fo present sur respective
views, and in spite of our repeated efforts

" wisdom you were in a hurry.
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to catch your eye, you were, I am afraid,
in a great burry In fact, If you had
Allowed us to print out our reasons, we
would have given very valid and cagent
reasons why the report should not be®laid
on the Table of the House, but in your
1 do not
know what happened in that din, but oow
we find that the report has been placed on
the Table of the House. I want to subthit
to the House that the House should oot
impose on us an unjust solution. We all
stand for justice and | am sure you will all
do justice to us. So, my request is that
when the report comes up for discussion,
you will exercise a fiee mind and see that
justice is done to Mysore State.

SHRI K. LAKKAPPA (Tumkur) :1I
would like to submit at the outset that I
have got great respect for Parliament and
Members of Parliament. 1 am expressiog
the views, feelings and the emotions of the
Mysore people on the stalemate created in
the border dispute between Maharashtra and
Mysore even after the report of the
Mahajan Commission which was thrust on
us by Maharashtra. The report was kept in
cold storage for three years and we have
time and again warned this Government
against delay and elso requested them to
arrive at 8 decision. We restrained our-
selves, we never resorted to any vwiolence.
Inspite of that, this is the manner in which
this Government, and that too the Home
Minister, Mr. Chavan,  representiog
Maharashtra, has played mischief and fraud
on the Mysore people in meting out
iustice.

It is not that we object to the House
taking a decision and I would like 10 make
it clear that the House is the supreme
authority and ultimately it has to take a
decision, but the Mabajan Commission was
appointed at the instance of the Mabarashtra
Government inspite of the protests of
Mysore, and after a decision has been
arrived at by the Commission we thought
there would be a fioality and that the
Government would take & decision in this
regard and implement the Commission’s
report, but they have placed the report on
the Table of the Housz an the last day.
They have kept the Members in the dark,
kept, the ¢ntire House in the House in the
dark, by this they have suppressed the
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rights of the Members of Parliament
and also suppressed the position and
prestige of the Speaker. So, our indigna-
tion is at the procedure that has been
followed by Government, and we appeal to
the House, the Speaker and the Government
to reconsider the matter. Also, the Govern-
ment must come out with a statement or a
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agreed, the Mysore people have agreed.
Now, it would not have been difficult for
the Governmert to arrive at a solution,
because the leaders of both the States had
agreed. Where was the difficulty in arriving
at a conclusion when the leaders of both
these States and the Chief Ministers of both
% these States had agreed that the Mahajan

Bill accepting the Mahajan C issi
report and they should also assure us about
theimplementation of the report in toro with-
out changing anything. Even at this late hour
I appeal to all the Members of the House,
to you and to this Government to take into
consideration the feelings of the Members
and scc that justice is dont to Mysore
State.

MR. SPEAKER : Thank God, 1 did not
happen to be the President or the Chairman
of that Commission,

SHRI MOHSIN (Dharwar South) : Sir,
you are aware of the intense feclings not
only of the Members of Parliament but also
of the feelings of the people of Mysore and
all fair-minded persons in the country.
Some of our colleagues on the opposite side
have expressed their feelings, and you know
some of the Members staged a dJbarna
before you. Some of us on this side had
also expressed our feelings and we had
staged a walk out. That shows the feelings
of the people of Mysore and shows also
how intense it is on this issue, not because
it is referred to Parliament—because we
bave nothing against Members of Parliament
we always know that the fair-minded
Members of Parliament will side only with
justice where it lies - not because of that.
But we are pained to sec the delay in taking
a decision and in arriving at a decision so
far by the Goverament of India. This
Mahajan Commission was appointed at the
requests of the Maharashtrian leaders, and
it was acceded to by the Mysore leaders,
and later on, the leaders of Mysore and
Maharashtra together agreed that it should
be considered as an award and that we
should all abide by that decision.

SHRI S. M. KRISHNA : It was forced
on Mysore.

SHRI MOHSIN : Yes ; it was forced on
Mysore. As a compromise, to arrive ata
pescolul wiytiea, the Mysoro Government

-

Commlssion's report would be :greed to 7
So, let there not be a feeling that the
Mahajan Commission’s report is something
very partlal to the Mysore State. On the
contrary, we are losing more area than what
we get, But it was only with a view to
arrive at a peacefil solution to the problem
that the Mysore leaders have agreed, but the
Government of Indla have Qzen shelving it
for three years and now they are placing the
report on the Tab'e of the House after three
years. What did they do for all these thres
years 7 This is the aspect which has pained
us.

This matter is now left to Parliament, I
appeal to the Members of Parliament, who
are fair-minded, to apply their mind in an
unbiassed way and se: where justice lies.
I am sure and ao coofident that the
Members will always side with the fair-
minded and peace-loving Mysoreans and
sec that justice is done,

SHRI RAJASEKHARAN (Kanakapura);
Sir, the people of the Mysore State would
like to protest at the dubious and the
curious way in which the Government has
brought this Commission®s report before the
house. In fact, we are very perturbed and
we are surprised at the way in which and
particularly the time which they bave
selected to place this Report on the Table of
the House. In fact, the entire House at
that time was in a commotion, and they
were discussing about Shri Lal Bahadur
Shastri's death. At that time, the Govern-
ment thought it fit to bring it here so that
no Member could give any attentioa to it.
This is the reason why we prote.ted and
some of us offered dharna. It was oot
egaiost this august house, not against you
who is the custodian of this House, not
pgainst the Members of this House, but
only against the way in which the Govern-
ment has behaved.

That is why we appeal to Parllament
and to6 you to see that justice is doae to the
Mysore State. The QGovernment of India
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was sleeping over this Commission’s report
for the last three years and a half, and now,
at the end of this session, on the last day
of this session, they thought it fit to make
political gain out of this.

I hope the Members of Parliament will
give justice to Mysore and the Mysore
people. Though th: Mysore people are
meek, I can tell you they will be as strong
as ever and will protest against the way in
which the Government have dealt with this
subject.

SHRI E. K. NAYANAR (Palghat) : Sir,
as far as the no:thern borders of Kerala are
concerned ..(Inferruption) Three years ago,
there was a half-hour discussion about the
Mahajan Commission report in this House
initiated by me, Mr. Vidya Charan Shukla,
who was in the Home Ministry then. replied
that after due consideration, Government
will bring it before Parliament and try to
implement it. Now, three years had passed
and nothing had been done. So far as
Kerala is concerned. we were not prepared to
give evidence hefore the Mahajan Com-
mission, We kept apart from it. The
Mahajan Commission incorrectly put some
portion of Kerala into Mysore. We have
rejected that report. We are not going to
implement that report. The big guns of
Mysore and Maharashira are going to fight,
but our submission is that it must be settled
on the basis of village and not on the basis
of district or taluk. Government must take
courage and settle it on the basis of village.
QOanly then justice will be dome. Otherwise,
there will b= great commotion in Kerala.
Government must come forward to settle the
border dispute peacefully on the basis of the
village.

SHRI J. H. PATEL : Now the malter
before the House is not consideration of the
report. It has been laid on the Table. I
agree with Mr. Nath Pui that it should not
have been done in this way, The way
Government did it was sneaky and most
undignified We protested against that.
When thé report is taken up for considera-
tion, then we can go into its merits and
other points.

SHRI LOBO PRABHU (Udipi) : I am
appealing to the House : You must honour
{be reports of your commissions. If you do
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not honour them, I think no Government
and no party can stay. This is a report
which you must honour. My appeal to the
House is to maintain its dignity and ho;:our
the reports of the commissions.

SHRI N. SREEKANTAN NAIR
(Quilon) : We were not a party to the
dispute before the Mahajan Commission. He
himself declared an ex parre decision. I am
constrained to submit that the decision was
pernitious and mala fide so far as Kerala is
concerned  Let the giants of Mysore and
Maharashtra fight, but if any of them wants
a portion of the land of Kerala, with all our
might we will oppose it. If it is forced on
us, you may send jour army and militia ;
there will be blood bath, but you know that
the people of Kerala will not submit to any
type of ageression from any side whether
from the Central Government or from the
Mysore Government.

st wza fagrQ aEG) (FATHYT) :
geTe wgiad, & 9 & wraew W @
A0 =rgar g |

15.00 brs

weqst W : AT @1 & g ar

g1

1 wew fagrd smdd : weaw
qgEa, a7 € TEd qON earfaa o
€3 ¥ dgT & wedl & @ wuAl
aggafa wvT Fw@r g AfEw ag aww
e ¥ qgAr w1 @fadt g7Er @
aifgr 1 wiaard fradt ot 9w @ WR
g57 fraar # andte @), AfFr wzw A
qIAT ¥X FT F24 7§ IsTAT AT «ArFYY
ar | & g3 "rAar § fs wr ot afcfeafa
dar gf & 9a% faq ag aer FedEzr
g Mama ar foéd g & 92 9
7dY wa of, waz wr ot qE W@ oy
A srawra agt gz oar, afe ok @
A nf, fex At gz A eET A FT W
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opposed to this,

el

Comm. Rep.
MR. SPEAKER : He is on his legs,

SHRI B. SHANKARANAND ;: We are
We object to this, There

Ato TR g fag (99 1 WA should not be any decbate. Now hon,

aET, A & @ik ¥ § o qrodd o

%1 qWdT war g, wifs s@ & fear )

fados & wroa erd oF gt......
(Sqwem). .. 5% = e agrgE Qe &
art ¥ fxa¥e ot gad faql & anz w1 W1
rafad arf v 28 g, s @ fF
art {7 Ty Sar fzar 9 )

smq, g 2@y gra diT @ ®
FIMAT AT Q1§ — WG, AT AT FW
F 9 AT F3q qeT WA ¥ fag
a9 Y gy @A & fag Gar w1
... (mag|).. @ AT EER
o (sTETA) L

st qwo Qro Wit (qAr) ¢ e
wgtew, & @g § SIGAT FEr {F qg WY
/AT ], I AT & AIGF AR § | HG
qr AEII6T F17 142 §, 4g TAIF gHIL
g Ag) 8, afsT gF aww wgrasg &
AR 2, 380 aTF g Y qIE E—
ag wagr Ag) gar @rfgd A guar w@w
gz ¢ fw gm &y 3 <Y @ax fad gu §—
foam @yl Y ag fowrga &, agt & &
o gw & Fasamd § fis gasy saa faaan
arfgu, @@ 37 AW ¥ gw gt aF a1y
¥ gwy —02 g9 99 ®) 45 & AT
qIT |

&t € wm A oTw SR
7Y, WYL Z-AGT aay #' |

& q®o qRo Wit : ¥ ¥qw Wy
¥ fag adf Aiw <@ §,...

SHRI B. SHANKARANAND (Chikodt):
Sir, are you allowing a debate on this ?

Members are talking on the merits of it.

st gHo YWo M : TR ¥Ew T
T A At fas wev & wrdgar ST @
g—= &t ag wrvar # fe gard aTw @,
Zat §& ®N 7Y aTE X, gEAA W aE A
WA FY PEAT ¥ ATE A Tga Ard
afiat ) wf §—ew faw ag 7§ wgw
wifge fF gl ama 2., . (swawm)...
gavar & f5 gm ¥ a2 gl @Y,
affT dar 7d¥ @ arfze v sa@ o
gadl & gar fadv—adr A w3 &
"aaq & |

& 37 Sl ® qegare Xar g, fogiy
o1y & %gv 9%, Arqard ot & 7R 9%,
HUAT AT araa 3 foar ...

st wo Yo wAWl (¥ragy) : wEw iy
FgA 9T

i} gHo qRe W : 1w §, waw
w3 9 A WA amE faar § o aga
wsgr ffar & | gRTU Y =G ATTAN
% oF gal & wig arEdld w3 &, A
famear agf mfgy oY & & ag f amar
ws&m fr gza ¥ faar feeswa fod vy
qraet @7 gt 9, W & fazciw ag
@Y, 9T NET AE gET oY WY gE W
Wyl £ 6777 8, ®T, Ay @ aw §,
afeT g M & framm i @ dik
fora®r A &@T &, ¥ & A

MR. SPEAKER : Order, order.

SHRI H. N. MUKERIJEE (Calcutta
Worth-East) : I only hope that this matter
will be scttled by mutual discussion but 1
am a little perturbed that while you have
thought it fit very rightly to let some of yy
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say something in regard to what has
happened, Government has not come forward
to say anything at all. If some of us had
our way, we would like the leaders of
Mysore and Maharashtra to sit down
together, locked like in & jury box, until
they come to a decision. In any case, we
should have a principled discussion before
decision. At any rate, this matter has been
highlighted already but Government’s silence
in the way that it is being conspicuous is
rather significant...(Inrerruption)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : In the moming I wanted to
make a statement on this which fully
explained the Government's position. With
your permission I laid it on the Table.

SHRI CHENGALRAYA NAIDU
(Chittoor) : They laid it in a cowardly way.

SHRI NATH PAI : Was it your rulirg
that the document in question, namely, the
Mabajan Commission Report, was duly laid
on the Table ?

MR. SPEAKER : Yes.

SHRI NATH PAI : In that case, [ have
glven two notices already and I hope, they
are also being taken note of by you.

SHRI S. M. KRISHNA : How can it be
taken up when it is not taken up for
consideration at all ?

MR. SPEAKER : I have not given my
decision on that...(fnterrnprion). May I
request all of you to drop this now ? I have
not decided anything on Shri Nath Pai's
motion,

SHRI J. MOHAMED IMAM: Shri

Nath Pai has said that he has already given
two motices.

MR. SPEAKER :
anything.

I have not decided

SHRI J. MOHAMED IMAM : I would
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like to know how he could give the

notices unless the motion was moved
...(Intterruption)

SHRI NATH PAI : At what time' was
the document laid on the Table, Mr.

; Speaker ?

SHRI J. MOHAMED IMAM : All this
ralses doubts in our minds. There seems to
be some collusion .. (fnrerruption)

MR. SPEAKER : 1 am passing on the
next item  Shri Sen.

15.09 hrs.

COMMITTEE ON PRIVATE MEMBERS*
BILLS AND RESOLUTIONS

SHRI P. G. Sen (Purnea) : Sir, I beg to
lay on the Table Minutes of the Sixty-eighth
to Seventy-first sittings of the Committee on
Private Members' Bills end Resolutions
held during the current session.

o

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

SHRI S. C. SAMANTA (Tamluk) : Sir,
I beg to lay on the Table Minutes of the
Sixteenth sitting of the Committee on
Ab e of Memb from the Sittings of
the House held during the current session.

ESTIMATES COMMITTEE
Minutes

SHRI K. N. TIWARY (Bettiah) : Sir, I
beg to lay on the Table Minutes of the
sittings of the Estimates Committes relating
to Hundred and thirty-first Report on the
Ministry of Finance—Tranafer of Budget
Provision for certain items of expenditure,



